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IN TH CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA 3ENCH 

OA 5
3
5 of 1997 

ft 

?reent : Han1e Mr. S.  3iswa, Administrative Member 

Honóle Mr. A. Sathath Khan, Jujicial Memóer 

Mrjnal Kantj las & Org. 

VS 

Fa stern .Ri1y 

. 

For the A1jcants : Mr. P.C. Das, Counsel 
Mr. 3, Chatter.jee, Counsel 

For the Respon4ent5 :ltr.Ms. S. "$inha, Cøu1 

1ate of Orêer : 07-01-2I3 

0 R D E R 

MR A. S ATHAH KHAN A  

The applicants have vraVed for lirectien upon the rep.n-

dents to "ive all of them the *enefit of absorption on the ground  

that they had been out in continuous service for more than 120 iays 

under the responelenti ar.i also for giving them temperary.status. 

The applicant5 rei 	upon the êecisin of this Tribunal in varius 

cases, the late3t being the •râer of this Tribunal dated 24--2002 

in. 0A. 684 of 1996 in which this Tribunal has qiveri the f011Owin! 

direction 

'Rponâerts to verify the documents of the 

aplolicantt.'und to c.nsi1er their claims as 

contained in their represmtations within 

three months from the áate of  receipt of a 
copy of this •r&er. If the ôocuments of the 

applicants are found genuine they shall be 

accrieá all the consequential benefits as 

ryed for, However, if the ciims are founá 
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ether'ise, the •rders passes 3ey the resp.n-
dents shall not l.est.W Up.fl applicants a 
cause of action t.aproach this C.urt a.cairi. 

N, Casts." 

on 'the contrary, the 1. C.unsi for the respnâe.nts cnteni 

that the applicants never worked in the Railways and dii not acquire 

any temp.rary status. Hence, they are not entiti ci f.r asorpti.n. 

S 

As there are disputed facts,  we 4 not propose to enter into 

the merit of the case. Hewvy, since the applicants alleqe that 

they are also similarly placed with the applicants in O.A. 684 of 

11916, we are inclined t• isuea similar directin. Acceriin!ly, the 

responde'ts are directed to verify thedocuments of the applicants 

and to c.niier their claims as c.ntained in their repres'ntati.ns 

within f.ur rnnths from the iàt •.E receipt .f a copy of this •rier. 

If the documents of the applicants are found çenuine they shall lot 

acc.ried all the c.nsequential enefts as prayed for. HowevCr, if 

the claims are found otherwise, the orders passed lay the respondents 

shall not Jeestow,  upon the applicants 3 euse .f acti.n to approach 

this Court a!ain.  N. costs. Acc,rdiniy, the O.A. is iis.oscd .f. 

.5. 	-'---7  
Mcmer(A) 


